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Title: Regarding Election Commission's stricture on voting list, issued to the Government of Madhya Pradesh.
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MR. SPEAKER: Please keep silence in the House.

(Interruptions)
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SHRI SUNDER LAL TIWARI (REWA): Mr. Speaker, Sir, | want to make a submission on this subject.
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MR. SPEAKER: On this issue, | am prepared to allow a discussion under some notice, if the Business Advisory
Committee agrees, and, therefore, this issue may be closed now.

...(Interruptions)
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MR. SPEAKER: Shri Chandra Shekhar wants to say something. Please take your seat.
...(Interruptions)
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| totally endorse the views expressed by hon. Shri Chandra Shekhar. | would like every Member to observe
discipline. | always presume that you are elected by lakhs of people of the country. When we come here, we must
conduct the business of the House very nicely and in an orderly manner. Therefore, | would request all of you to
allow others also to speak. For the information of Shri Chandra Shekhar, yesterday, this issue of whether the
matters relating to States were to be discussed or not was taken up. It was decided that the matters relating to
States should not be allowed to be discussed in the House.

Therefore, | would request all of you that let us meet together and have a decision. So far, the permissions were
given for the State matters to be discussed. But let us not discuss the State matters. There are a number of national
problems that we can discuss in the interest of the people. | hope that all people will cooperate on this issue.

...(Interruptions)
MR. SPEAKER: Now, Shri Krishnadas, you can give your views.
...(Interruptions)
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MR. SPEAKER: | have already permitted you.
...(Interruptions)

MR. SPEAKER: Whatever | have permitted you, that stands.



